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Com,..1es BIa~tllsted for Eselle ... 
C1Isto1llS Datles Arrean 

·~82. SHRI BALASAHEB VIKHE 
PATJL: Will the Minister or FINANCE 
be pleased to state: 

(a) whether it is a fact that 110 
companies baving excise and custcms dutiea 
arrean exceeding RI. 1 crore ,",ut lell tbaD 
B.a. 5 crores have been blacklisted: 

(b) if 10. the total amount of excise aDd 
cultoms duties involved in tbe case of these 
110 companies; 

(c) wbether 21 companies having excise 
dut, arrears of 5 crore and above bad beeo 
blacklisted by Government some time back ; 

(d) whetber some of tbese companies 
bave paid the dues ; and 

(e) the position of arrears of tbese 
companies as OD 311t October, 1986? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHR.I 
JANARDHANA POOJARY): <a> to (e) 
The GovemmeDt have not blacklisted any 
company for non-paymeDt of excise and 
customs duty arrears. However. tbe 
Government tate into account tbe overall 
performance of tbe companies including tbeir 
taz performanco whilo coDiiderio& proposals 
fOl' approval of applicatioDs for industrial 
licences for subetaDtial cKpanaion or setting 
up of new projecls, approval of managerial 
appointments, external commercial borrow .. 
in ... issue of bonus sbares and loaos from 
public fioancial institutions. 

Oftelopaaeat of Hoi, Cities •• TOQrIst 
Resorts 

*483. SHRI BRAJAMOHAN MOHANTY: 
Will the Minister of TOURISM be pleased 
to.tate 

(a) whether Government bave declared 
IODlC cities of India as boJy cities; 

(b) if 10. the Demea of Uao oiti. 10 
1cO)arcd; 

(c) whetber aDY lpecial propamme ,. 
beiDg proposed for development of holy 
cities in tbe COUD try as tourist resorts • and 

t 

(d) if so, tbe details thereot 7 

THB MINISTER OF TOURISM 
(MUFTI MOHD.. SYED): (8) and (b) 
Government does not declare any city in 
India as a hoJy cit,. Dor are there aoy rules 
and reauJatioDs iu force iu the Ministry under 
~~iCb it could be done. However •• ome 
CitIes and places of religious importaDce are 
by popular tradition treated as sacred or 
hoI), places. 

(c) and (d) There is DO special pto-
&ramm~ for the developmeot of hoJy cities 
as tourl~t resortl. However. the Mini.tr, 
or Tour,sm does prov:de financial ••• iltaDce 
for proposals to create tourism infrast.ructure 
at places of pi Jgrimage also as aDd WheD 
they are roceived from tbe State Governments. 

[rra1l8Iallo" ] 

I.port 01 Nutmeg 

-484. SHRI BALWANT SINGH 
RAMOOWALJA: 
SHRI TARLOCHAN SINGH TUR.: 

Will the Minister of COMMERCE be 
pleased to state : 

(8) whether nutmeg i. beina imported 
tbrougb NAFED since )S85.86 1IVbereas it 
was earlier in OGL • • 

(b) if so, whether tber. bas "'been CODsi-
derable increase in !he Prices of Dutmea a. 
compared to tbe prices in 1984-85 : and 

(~) wbether tbe prices of Dutmea haye 
remaloed constant in tbe IDterDatiooal 
market durins the Jast three years ? 

THB MINISTSR OF COMMBRCE 
(SHRI P. SHIV SHANKER): (a) Import 
o~ Nutmea was allowed UDder OpeD General 
LIcence by all perIOD. in J!'83-14. Siaco 
1984-85 ita import baa beeD canaJJaecI tllrouab 
NAFBD (National AariculturaJ Cooperati,. 
NarJt~tin8 Fed .... tion of lDdia). 


